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T. 510] 7% ReelY, FrraTe, R 4, 2023/ 13, 1945
No. 510] NEW DELHI, MONDAY, SEPTEMBER 4, 2023/BHADRA 13, 1945

ENEEISE]
(Tsre fasm)
(FET AT T 3 AT Lo TIS)
Fgg=AT

T2 faeett, 4 Rrawee, 2023
HEIT 02/2023-FF 1 IATE [ (TA.ET.)

AT, 651 (37). T A FT AT AT [ ATE ,F1 1T IR o ATATIH, 1944 (1944
T 1) & GRT 2 % G (@) % AL H 3T HxT I o =3, 2017 F {797 3 g7 987 oOi=pai &
TN FIA U, FIT & TSI, AT, 9NT- 2, @€ 3 37 Ge (i) §eT a1.%1.4. 566(sf), @ 9 I,
2017 ¥ YT AT TEHE & O Ha1ad (T [AHRT) 67 STIEg=ar §ear 13/2017-F40T 371 o
(TA.EY), I 9 7, 2017 R Mafefed s qeted FdT g, SAATd:-

I ATEEEAT |, FTLO 2 H,—

() 77 §ear 39 ¥ I Hatdq VEAedl & v\ u, Feforteg 77 d@ear siv gfafsat w&f S,
TAT —

“39 UEAS STET T TS STt T e, o, TR, UEE, T2,
ATTEAT, TTAATg, T, Q‘H’ﬁ'@rdmu ﬁ«llqmu SRR ER
FTeA?, TN, dedTqet, e, SEATATH, qLTEAT, TELTIe,
TMATAREH S qAeAToedT 3T et Rrer ¥ He T, Ry,
oA TR, T EH, FooTuel ST Z1eT;
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(i) w7 7. 101 < IqH Hataq TArsat & & 9w, FeEfoiaq 79 967 i Jarsay @ ST,
AT —

"101 (GESXIE] AT TR ST o R, arsuesT F=2OT, SAAaIEE, AETHE,

AT TS T, TS AT fAedra et & g2 A1 15 e,

=t gTEior, SERY, 9, THESId, aemdane, W,

AT i RemtfEre

(iii) 7 €. 107 0¥ 399 "qateq qA=ay & v o, Feferfea w0 e i gEtear @i S,
FATT —

107 [EHLEIESEE A geor T & S oftwrpew, e, R,
ST o], ol TEATETHeTS], T I THuaH, T, 1.3, ATy
FRIAH AT, FTRATST S AT Taradd S & #ed ToHesa<d e,
RITHEEaYH  qTHIOT, &I, TSR, HIdIEH,  FRlEhieT,
NTTRTaH, AT, faggrae i Sever |

[T.5. Herarse-110267/69/2023-HTUaH-8 AqATT- HIT<HT]

w0 AR &g, saw af=a

feoqun: g stfag=ET " 13/2017-331T IR 47 (TH.21.), T 9 S, 2017 FT 9°a % IS0,

FETYTIOT, T 2, G 3, IU-TE (i) Hear ar.FT1.17. 566 (31) F 5T THTiora fohar 2w i 9w &

T ALALEA. 97(3), 4 Fadd, 2021 § THIAd AfSg=AT dear 01/2021- F3T I8 Lo
(.21, AT 4 ®LasT, 2021 T Saw a1 gertaa T w3 @m

MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 4th September, 2023
No. 02 /2023-Central Excise (N.T.)

G.S.R. 651(E).—In pursuance of clause (b) of section 2 of the Central Excise Act, 1944 (1 of 1944) and in
exercise of the powers conferred by rule 3 of the Central Excise Rules, 2017, the Central Board of Indirect Taxes and
Customs hereby makes the following further amendments in the notification of the Government of India in the
Ministry of Finance (Department of Revenue), Number 13/2017-Central Excise (N.T.), dated the 9"June, 2017,

published in the Gazette of India, Extraordinary, Part-1I, Section 3, Sub-section (i) vide number G.S.R. 566(E), dated
the 9" June, 2017, namely:—

In the said notification, in Table Il,—

(i)  for serial number 39 and the entries relating thereto, the following serial number and entries shall be substituted,
namely:—

SI.No. Name of the Territorial Jurisdiction
Commissionerate

“39 Guntur Districts of West Godavari, Krishna, NTR, Eluru, Guntur, Bapatla,
Palnadu, Prakasam, SPS Nellore, mandals of Kovvur, Chagullu, Tallapudi,
Nidadavole, Undrajavaram, Peravali, Devarapalle, Gopalapuram, and
Nallajerla of East Godavari District and mandals of Gudur, Chillakaur,
Kota, Vakadu, ChittampurBalayapalli, Venkatagiri, Dakkili, Ozili,
Naidupet, Pellakur, Doravarisatram, Sullurpeta and Tada of Tirupati
District in the State of Andhra Pradesh”;
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(i)

for serial number 101 and the entries relating thereto, the following serial number and entries shall be

substituted, namely:—

SI.No. Name of the Territorial Jurisdiction
Commissionerate
“101 Tirupati Districts of Chittoor, Y.S.R Kadapa, Ananthapuramu, Annamayya, Sri

Sathya Sai Nandyal, Kurnool and mandals of Buchi Naidu Kandriga,
Varadaiahpalem, Satyavedu, Srikalahasti, Thottambedu, Renigunta,
Yerpedu, Kumara Venkata Bhupala Puram, Nagalapuram, Pichatur,
Narayanavanam, Tirupati Urban, Tirupati Rural, Chandragiri, Pakala,
Ramachandrapuram,  Vadamalapet,  Puttur,  Yerravaripalem and
Chinnagottigallu of Tirupati district in the State of Andhra Pradesh”;

(iii) for serial number 107 and the entries relating thereto, the following serial number and entries shall be substituted,

namely:—
Sl.No. Name of the Territorial Jurisdiction
Commissionerate
“107 Visakhapatnam In the Districts of Srikakulam, Vizianagaram, Visakhapatnam, Anakapalli,

Alluri  Sitharama Raju, Parvathipurammanyam, Dr. B.R. Ambedkar
Konaseema, Kakinada and mandals of Rajamahendravaram Urban,
Rajamahendravaram Rural, Kadiam, Rajanagaram, Seethanagaram,
Korukonda, Gokavaram, Anaparthi, Biccavolu and Rangampeta of East
Godavari District in the State of Andhra Pradesh”.

[F.No. CBIC-110267/69/2023-CX-VIIl SECTION-CBEC]
VARUN KUMAR SINGH, Under Secry.

Note:- The principal notification Number 13/2017-Central Excise (N.T.), dated the 9"June, 2017, was published in
the Gazette of India, Extraordinary, Part 1l, Section 3, sub-section (i) vide number G.S.R. 566(E), dated the
9™Jjune, 2017 and was last amended vide notification Number 01/2021-Central Excise (N.T.), dated the 4%
February, 2021 published in the Gazette of India, vide number G.S.R. 97(E), dated the 4" February, 2021.
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